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Mr_ Speaker: Then Members  may
object that they did not get advance
notice.

Shri S. M. Banerjee: Will the motion
fixed for 3 pPM. come today or
tomorrow?

Mr, Speaker: Since it is fixed for a
particular period, we must take it up
al that time. After that. we will take
up the other discussion.

Shri S M. Banerjee: After the dis-
cussion on railway accidents, accord-
ing to the Order Paper. there are
Supplementary Demands for Grants.

Mr. Speaker: They are not likely to
~orie up today,

12.28 hrs,

MOTION RE: REPORT OF UNION
PUBLIC SERVICE COMMISSION—
Conid,

* Mr. Speaker: The House will now
take up further consideration of the
motion moved by Shri Datar reparding
the Eleventh Report of the Union
Public Serviee Commission Shri K.
Pattnavak will continue his speech,
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Shri Harish Chandra Mathur
(Jalore): The discussion on the Re.
port of the UPSC has now become
almost an annual feature, but my
regret is that we have not been able
to rise above the return, Even the
hon., Minister when he initiated the
discussion did not take us any far;
he would not tell us what improve-
ments he has effected, what improve-
ments in standards he has in  mind,
what the policy matters are and so on.
It was only a sort of clerical approach
that we had from him that in so many
cases only, that is, only in four cases,
had Government disagreed with the

UPSC, and that Government were
doing their best.

I pointed out even during the dis-
cussion last year that I had no quarrel
with Government if for any good
reasons they had sometimes to disagree
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with certain recommendations of the
UPSC and if in the explanatory
memorandum which they submit they
could satisfy the House about the
justification for their disagreement.

I have no hesitation in saying in the
four cases in which Government have
disagreed with the UPSC, Government
are on a sound wicket, and the House
gives full support to Government in
their disagreement with the UPSC,
particularly regarding the period of
probation for the IAS officers. Every
Member who had given some thought
to this matter had supported Govern.
ment's decision that the period of pro-
bation should be increased from one
year to two years. -

But ] would like to ask the hon.
Minister whether this question of pro-
bation has been given any real thought
already or not and in how many cases
during probation they have applied
certain standards by which there has
been any weeding out of the un-
desirable officers. I would like to
have from him certain figures. Pre.
vious reports of the Commission also
mention this probation. If wvou look
into the reports of 1953, 1954 and 1955,
you will find there is a clear mention
of the probation period of the IAS and
IPS officers, that out of so many
officers, so many had been weeded out.
I feel that out of the vast number of
officers recruited during the last five
years, hardly a few had been weeded
out during probation. If the period
of probation is just a formality, what
is the use whether you kecp it one
year or two years? If wyou have
certain standards for probation and if
probation means something real, I can
appreciate and understand that the
period of probation should be two
years. But that is just to tell the
House and the hon. Home Minister
that we are not very punctilious about
a particular recommendation here and
there.

The _baszic question before the
country today—and I posted this
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question last time when we discussed
the Report—is this. Let us take stock
of the situation after 14 years. Have
we after these 14 years of experiment
and expericnee becn able to improve
the real standards and are we having
a set of officers who fulfil the needs
of the country or not? The Union
Public Service Commission recom-
mends to Government regarding re-
cruitment of officers, their training,
their probation, their promotion and
their punishment. So at every stage,
the UPSC comes into the picture ahd
is supposed to be there to inject good
health into the services. The UPSC
and the Home Ministry together are
responsible for the good health of the
services in the country.

Last time when we discussed this
matter, we had before us the remarks
of Mr. Justice Mulla and other judges
about the IPS. Though on the floor
of this very House, I had spokcn while
discussing this matter that sweeping
remarks such as those passeq by Mr.
Justice Mulla were not supported by
me, still the situation remains as it is.
While speaking about the 1IAS officers,
I quoted Sardar Panikkar and I asked
Government to take note ofsit. We
would like to know whother we have
introduced any improvement in the
matter of selection, in the method of
training and in thc matter of the pro-
bation period on the advice of the
Union Public Secrvice Commission,
and whether later on cerlain stan-
dards had been laid down which would
make the scrvice cater for the needs
of the country and of the society
today.

The hon. Minister should have
thrown some light on these matters.
But I find the situation remains as it
is. I posed the question the country
has now posed; it is not only Mr.
Justice Mulla or Sardar Panikkar but
the entire country has posed this
question to the Home Ministry now.
What was the complaint during the
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general elections? The most im.
portant complaint during the general
elections was against the administra-
tion. Their complaint was about
corruption, about delays, about
harassment, their complaint was that
there was no human approach to the
problems and that there was no
developmental approach to the pro-
blems. Now, who is responsible to
answer this charge-sheet which has
been levelled by the publi¢ at large,
the entire public of this country, or
the Government. It has been accept-
ed on all hands that the programmes
and policies of this Government, the
Congress Government, are almost un-
cvxceptionable. They have to be
supported. At least I stand here
without a twinge of my conscience to
say that the policies and programmes
chalked out by the Congress Govern-
ment and which have been given for
the caountry’s benefit, for its social
advance, are almost unexceptionable.
There can be nothing better in the
circumstances, but in spite of these
policies and  programmes, what
happens about implementation, and
who is responsible for the im.
plementation except these services and
the instruments which we are using
for the implementation of these pro-
grammes? Have we given after these
14 vears, and this is the fifteenth year,
any consideration to this matter?

1 posed this guestion last time when
we discussed the report of the Union
Public Service Commission. I say this
qurstion has now been posed by the
entire country, and I would like to
draw the attention of the hon. Minister
to what the Rashtrapati said only day
before yesterday in his message to the
nation on the eve of the fifteenth
anniversary of our Independence.
Speaking from that position, he had,
of course, to use very mild language.
I would just like to read a few lines
out of what the Rashtrapati said.
What the Rashtrapati said was:

“The implementation of the Plan
has been somewhat inadequate..”
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Now, what is significant is what he
says are the causes why the im-
plementation has been inadequate.
He says:

“, ...because there is little
emotional involvement on the
part of the staff—managerial and
gubordinate—in the great nation-
al work they are engaged in, It
is essential for our public services
whether they are engaged in
Government services or public
and private industries, that they
should have a sense of pride in
their work. They should feel that
they are cngaged in a bloodless
revolution of raising the living
standards of 440 millions of
people and strengthening their
moral fibre. All those who work for
the pcople should be  humble,
kind and eonsiderate. Economic
development and clean adminis-
tration will help to strengthen
national solidarity.”

The biggest problem before the
country, therefore, is whether we
have been able to inject these stand-
ards, these traits of character into
our services. What steps have been
takcn, what suggestions have been
mede by the Union Public Service
Commission to makc our services
such that they discharge their res-
ponsikilities adequately? That is the
crucial problem before us.

It has been found that even preli-
minary attention has not been paid to
certain most important and funda-

! mental things. OQur services still
I remain rule-oriented. Rules and
regulations are supposed to help the
administration to go ahead, but these
rule-oriented services are the greatest
blockade in the developmental pro-
gress of this country, Whether it is
the big businessman, whether it is
the small businessman, whether it is
the agriculturist everybody is full of
complaints against these methods and
procedures, and much more than that,
the mental approach and the mental
attitudes of the services. They have
not been able to do during these 15
j Years anything. I am not talking of

l 1477 (Ai) LSD—S.
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the old ICS and IAS and what their
mental approach was. I feel deeply
concerned about it, There is no deve-
lopmental approach, there 1is no
human approach, and I do not know
what steps the Government have
taken in this matter.

1 am quite aware, while accusing
the services, of those people who are
in charge of their good health, and
I think I would say that the non-
officials, including the Ministers, are
responsible to a very great extent for
the erosion in the morals and the
good working of the services, I am
quite aware of it, but even here, it
is the Ministry of Home Affairs who
can do something in the matter, who
owe a responsibility in the matter to
the country, who have to find out to
what extent corrosion has taken place
in the secrvices because of the inter=
ference of the non-officials or Minis-
ters and their stooges, how far the
services are not permitted to fuction
in the manner in which they ought
to function, and what safeguards are
provided against it. That is another
big problcm which has to be posed
before the Home Ministry.

I do not know if they have even
reviseqd their code of conduct for the
services. I should like to know from
the Home Minister how many cases
they have referred for punishment
where there have been inordinate
delays, where under the protection of
a rule an officer has conducted him-
self in a manner that we have wasted
thousands and lakhs of rupees, just
because he has been seeking protec-
tion behind a particular rule, whether
they are developmental minded or
not, whether the approach not only
of the services, but the approach of
the Ministry itself has changed or
not, whether they have revised
their code of conduct or not, whether
they have charge-sheeted people for
these deficiencies and faults or not.

I would next submit that we have
this Constitution, and in this Consti-
tution we have made a special pro-
vision for the Union Public Service
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Commission, but today the position is
that I do not think the Union Public
Service Commission is responsible for
even one-third of the appointments
which are made. Two-thirds of the
appointments are made directly by
one body or the other. We have now
got the public undertakings. They are
autonomous bodies. I do not mean to
say the recruitment to the publie
undertakings should also be through
the Union Public Service Commis-
sion, but if the constitution-makers
thought it fit to make a special provi-
sion for 3 body which would be
responsible for the recruitment, pro-
motion etc., of the Government Ser-
vices, what right has any Govern-
ment or any officer to make their
own laws outside Parliament, and
without the sanction of Parlament to
make recruitment to the extent of
two-thirds of the public services? It
is the responsibility of this Parlia-
ment to see that this matter is
thoroughly considered, and a proper
organisation is set up. It definitely
means indirectly that our Union Pub-
lic Service Commission is an out-
dated bhody, which is not fit for effect-
ing the recruitment and looking after
the conditions of service of public
underiakingz. If it is g0, then defi-
nitely it is the responsibility of this
Parliament, and I crave your indul-
gence to request the appointment of
a parliamentory commitiee  which
will report only to Parliament I do
not ask the Government to appoint a
committee, It should be a parliamen-
tary committee which should go into
the entire question as to how far the
Public Service Commission today is a
fit instrument to look after the ree-
ruitment of the entire services, the
various other services for which
certain different arrangements ought
to be made, and the nature of that
organisation which has got to be set
up. That organisation must receive
the sanction of Parliament before it
functions.

If you look into the report, vou
will find that so far as the public
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enterprises are concerned, we do not
know anything about them. No report
is submitted. They have given this
report for one-third of the recruit-
ment, but what about the other two-
thirds? Who is giong to submit a
report to this House, how is this
House going to consider it, and how
are we going to discharge our res-
ponsibility in this matter?

Even to the limited extent to which
an industrial-administrative pool was
constituted, we do not know anything
about it. I put a question. They had
selected 170 or 175 officers some two
or three yecars back, and everybody
has been absorbed leaving aside pos-
sibly five or six, some of whom are
not available. We do not know to this
day how the recruitment is going
ahead, how the managerial staff is
being recruited, and what is being
done. I think it was on these matters
that the hon, Minister, while initiat-
ing the discussion, should Thave
thrown some light and taken the
House inlo confidence.

13 hrs,

I will erly refer to afew points
which have been mentioned in this.
We find ccrtain appointments have
been excluded from the purview of
the Commission, They have been
mentioned at page 3 and in  Appen-
dix IV. Thev services and the desig-
nations of the posts are given, such
as ‘Postz on the Secretariat and Per-
sonal staff of the President of India’.

This report makes mention of two
exemptions regarding the posts and
services concerned with the adminis-
tration of Naga Hills-Tuesang Area
and the Officer for Parliamentary
Affairs in the Ministry of Home
Affairs.

Regarding these two posts, in fact,
we made a mistake when this thing
was moved here on the floor of the
House. 1 moved a molion objecting
to the authority being delegated to the
Goverrnment to exempt certain ser-
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vices, between themselves and the
U. P. S. C. It was the function of
Parliament to examine all that. But,
however, things are laid on the
Table of the House.

What intrigues me in this report is
that these two, the services concern-
ed with the administration of Naga
Hills-Tuensang Area and the Officer
for Parliamentary Affairs in the
Home Ministry, are to be exempted
and the Commission had agreed for
a limited period for the first, I can
understand that. But there is no
mention about the Commission’s
agreement regarding the other posts,
the posts on the Secretariat and Per-
sonal staff of the President and posts
in the Vice-President’s Secretariat,
and Official Liquidators under the
Companies Act, 1956. There is no
mention as to what is the Commis-
sion’s view. It is for the hon. Minister
to throw some light as to why these
posts should be exempted from the
purview of the Commission.

We do not want that the Secre-
tariat of the President and the Vice-
President should become the personal
affair of these high degnitaries. They
should be drawn through the Public
Service Commission as had been done
so far. What new difliculties have
come in the way of the Home Ministry
about the staff of the President or the
Vice-President? Why should there
be this exemption; and has this
exemption also got the concurrence
of the Service Commission or not?
Even if it has the concurrence of the
Public Service Commission, I do not
know why any personal atmosphere
is being created round the President
and the Vice-President. They are the
greatest public dignitaries and they
should draw people from the regular
services. I can understand the Private
Secretary or a particular officer
being left to the discretion of the
President or the Vice-President, We
allow this also to the Ministers. They
can also have their Private Secre-
taries or Personal Assistants appoint-
ed by themselves, but not the entire
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Secretariat. I can understand some
justification if the Prime Minister
had asked for exemption of certain
posts, for keeping people of his per-
sonal confidence where certain things
are transacted in a manner and where
the personal equation of the Prime
Minister with those officers is the
essential thing, The Prime Minister
has not asked for this. 1 see very
little justification for this.

There is another thing. The Chair-
man of the Union Public Service
Commission goes abroad to various
countries to make certain recruit-
ments. About 50 persons have been
appointed from them., I do not mind
if some of our Indian scientists con-
tinue to serve in foreign countries.
It adds to the glory and dignity of
this country.

While speaking on this subject, the
other day, the Minister of Education
gave me the fullest support. This
was raised by me while discussing
the Demands for the Ministry of
Education. Certain hon. Membors
just jeered; but I raised this point |
said, what difference would it
make; and, if these people have
any sonse ol patriotism, there is no
reason why they should not come here.
Why should the Chairman of the Union
Public Service Commission g» hunting
for individuals from abroad? I do not
grudge the Chairman of the Com-
mission a trip to all the foreign ecoun-
tries once a year. But, 1 do not think
that this is very healthy and should
continue.

I also wish to invite the attention of
the hon. Minister to the recruitment of
the All India Services. Now, I think,
there is a very unhealthy tendency
whirch is developing in all the Statcs,
to expand the cadre of IAS. Even
th-i;e jobs which should deflnitely be
left for the Provin-ial Services, which
should be left for the educationists and
which should be left to somebody else
are being taken over by the IAS; and
the strength of IAS is increasing every
day. 1 can understand the IAS officer
being in hig proper place where his
administrative abilities are required.
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But, if you look at the list you will
find that the Vice-Chancellor of an
Agricultural University is an IAS offi-
cer. It is fantastic. It is doing the
greatest injustice to the university; it
is doing the greatest injustice to the
Agriculture department to permit an
IAS officer to be the Vice-Chancellor
of an agricultural university,

Only the other day, I read about a
certain panel of names recommended
by the Aligarh University. They want-
ed to include the name of an IAS offi-
cer. There was no justification for
that and there wag resentment in the
academic world and that js justified it
such things are permitted to happen.
I do not want to go into details; but
I have at least half g dozen cases which
I can place before you.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
do not want to interfere with the hon.
Member's speech. But, this is entirely
beside the point, Here, we are consi-
dering the report of the U.P.S.C. The
hon, Member has brought in the States
and the State services in general.

Shri Harish Chandra Mathur: The
recruitmeny for the IAS is being made
through the U, P. S. C. This Govern-
ment i3 giving the requisition for it;
and that requisition is wrong. Why
should this Government want the
UPSC to recruit so many IAS people
when they are not needed at all, when
they are being wasted like this? Why
not the UPSC question the Govern-
ri~1t about their requirements? Un-
nes 23sary recruitment is being  made
@l money is being wasted,

I do not know whether it is with the
concurrence of the UPSC that Govern-
ment have introduced this Selection
Grade for the IAS.

Mr. Speaker: Probably, the Home
Minister wanted to say that so far as
the increase in the requirements of
the States of IAS officers was concern-
ed, that was the concern of the States
and they have only to make the selec-
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tion. But so far ag his debate iz con-
cerned, it is about the activities of the
UPSC, (Interruption)

Shry Harish Chandra Mathur: I am
criticising the Home Ministry so far
ag this is concerned. The States do
not fix the number; it is the Home Mi-
nistry that fixes the number. I do not
know whether the approval of the
UPSC is taken for fixing the number.
I want the Minister to tell me. Defini-
tely, it is the Home Ministry that fixes
the number of IAS officers in consul=-
tation with the States. It is their job
to do it; it is on the basis of that they
ask the UPSC to just make the rec-
ruitment,

I am referring to another thing. I
want the hon. Minister to tell me
whether it was with the concurrence
of the UPSC that the number of Selec-
tion Grade posts was increased from
4 to 85 during last year.

It appears to me that even in the
important matter of the conditions of
service the UPSC is not consulted. Is
it 50?7 Why is it that the Commission
are not consulted where the avenues of
promotion for the IAS are concerned.
1 understand from my friend that they
did not consult the UPSC when they
introduced the Selection Grade. It
does not appeal to any reason.

We have made some research and
statisties. I would like to know what
is the result of this research and sta-
tistics. Nothing has been said about
it. Because of the shortness of time,
I would mention the last point and sit
down,

I may make it clear that I am not
against personality tests; it is a very
important and wvery effective method
of selection, not only in this country
or for the 1. A S. but for other servi-
ces as well. But what is the result of
your personality test? Does it confirm
to the performance of the officer in
the field or not? Here is a gentleman
who gets the top marks in the perso-
nality test. Let us take those officers
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wha get top marks in the personality
test in preference to the written test.
They are selected. T have no objection.
But let us examine it, I posed this
question flve years ago and asked the
hon. Home Minister: let us know what
is the result and how these personality
tests have been verified in the field
service. I find, not from the U.P.S.C.
report but from the report of the
Home Minister and the Ministry of
Home Affairs that they had conducted
such a study. I should like this House
to be enlightened about the result of
that. These are important matters of
principle and the whole House feels
exercised about personality tests. We
all agree that it should be there, It
has been there for so many years. I
would sit down appealing to the hon.
Home Minister that we are not inte-
rested in individual cases or in the
various small facts and figures. We
know it is a large establishment and a
large Government and one irregularity
here or there is possible, but 1 would
request him to go into these funda-
mental questions and to see that our
services are such as to cater to the
needs of society.

13.12 hrs.

BUSINESS OF THE HOUSE

Mr. Speaker: Shri S. M. Banerjee
brought to my notice some difficulties
about the business of the House, Five
hours are allotted for the Railway ac-
cidents and it is put down in the Order
Paper today. If we begin it today,
after the current discussion, we will
have only one hour for the other dis-
cussion today; we may get about two
hours tomorrow and so we may have
to carry it on to Saturday. That means
the discussion would be carried on into
three parts and will be spread over
three days. That would perhaps not
be convenient for the Members as wgll
as for the Government, Therefore, if I
get the consent of the House, I propose
that immediately after this discussion
is finished, we may begin the discus-
sion on railway accidents as it is put
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down in the Order Paper and carry it
on ti_ll the end of the day, that is, §
o'clotk and then finish it by tomorrow
taf::&: utilising the five hours allotted
o it,

With regard to the second motion
put down for 3 P. M. today, we can
take it up afterwards. Objection had
also been taken that later reports had
not been included though we had got
th‘em, The Minister is prepared, [
think, to take up with the other re-
ports and notice has also reached me
saying ‘that this Mouse takes note of
the thira report of the Commis-
sioner for Linguistic Minorities laid on
the Table of the House on 24th April,
1962.” So, that report would also he
taken along with the second and both
will be discussed and time would be
extended.

IShri P. K, Deo (Kalahandi): When
will this report on linguistic minorities
be taken up?

Mr. Speaker: After the Supplemen-
tary Demands,

Shri P. K. Deo: Tomorcow, it is a
non official day; it will not come up.

Mr. Speaker: Then it will go to
Saturday.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): May I add a
word? We agree to have the debate on
the 2nd and 3rd reports on Saturday.
But as the third report is also to be
discussed, could it be taken up a couple
of days later? But I entirely leave it to
you; I am merely suggesting if it is
possible,

Mr. Speaker: Would it be convenient
for the Ministry of Parliamentary
Affairs because it is they who arrange
the Order Paper now. I think Mem-
bers have no objection if two days
more are given to the hon. Minister.
Let it be Monday or Tuesday or what-
ever other day convenient to the



